
IN THc CENTa.iL ADMIN13TOAT IVH TRIBUNAL

PHINCIPrtL bench

NEW DELHI

O.H. No,1665/93

New Delhi, dated the 17th April, 1995

Hon'ble Smt.Lakshmi Swaminathan, Member (J)
Shri MJl. Debas
r/o Vill.& p .0. Ladpur,
Delhi-81

Applicant

(None f or the applicant )

1, Lt.Governor of Delhi,
through Chief Secretary,
Govt.of National Capital Territory,
5,Alipur Road, Delhi,

2, Director of Education,
Directorate of Education, Govt.of iCT
Old ,Se ctt ,De Ihi, *

3, Deputy Director of Education
Adult Education Branch
Directorate of Education,
Govt.of N3T, 5/9,
Under Hill Roaa, Delhi-li0054

•• Respondents
( By Advocate Shri S.K.3inha proxy

counsel for Shri jog Singh )

0 R D E R (ORAL)

(Hon'ble Smt.Lakshmi Swaminathan, Member (j)

In terms of the order dated 31-3-1995, it
f

appears that no further grievance survives after due
. .have bfcen madepayment^y the respondents to the applicant.

In the circumstances, this 0,a, is dismissed
as having beoorae infructuou?

(Lakshmi Swaminathan)
Member (j)


